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INDIAN MEDICINE CENTRAL 
COUNCIL (AMENDMNT) BILL*

(Amendment of Sections 2, 3, Etc.)

DR. BAPU KALDATE (Auraga- 
bad) : I beg to move for leave to in­
troduce a Bill to amend the Indian 
Medicine Central Council Act, 1970.

MR. DEPUTY-SPEAKER: 
question is:

The

“That leave be granted to intro­
duce a Bill to amend the Indian 
Medicine Central Council Act, 1970” .

The motion was adopted.

DR. BAPU KALDATE; I introduce 
the Bill.

15.31 hra.

CONSTITUTION (PONDICHERRY) 
SCHEDULED CASTES ORDER 

(AMENDMENT) BILL*

SHRIMATI PARVATHI KRISHNAN 
(Coimbatore): I beg to move for leave 
to introduce a Bill to amend the Con­
stitution (Pondicherry) Scheduled 
Castes Order, 1964.

MR. DEPUTY-SPEAKER: 
question is;

The

"That leave be granted to intro­
duce a Bill to amend the Constitu­
tion (Pondicherry) Scheduled Castes 
Order, 1964."

The motion was adopted.

SHRIMATI PARVATHI KRISH­
NAN: I introduce the Bill.

SICK TEXTILE UNDERTAKINGS 
(NATIONALISATION) AMEND- 

MENT BILL*
(Amendment of Section 21 and Second 

Schedule)
SHRIMATI PARVATHI KRISH­

NAN: I beg to move for leave to in­
troduce a Bill further to amend the 
Sick Textile Undertakings (Nationa­
lisation) Act, 1974.

MR. DEPUTY-SPEAKER: The
question is :

“That leave be granted to introduce 
a Bill further to amend the Sick 
Textile Undertakings (Nationaliza­
tion Act, 1974.”

The motion was adopted.

SHRIMATI PARVATHI 
NAN : I introduce the Bill.

KRISH-

15.32 hrs.

(CONSTITUTION (AMENDMENT) 
BILL*

(Amendment of Article 18)

n w/n f  fr »TR?r % ?ffw5R 
TT vt jr :-

MR. DEPUTY-SPEAKER: The
question is :

“That leave be granted to intro­
duce a Bill further to amend the 
Constitution of India.”

The motion was adopted.
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